& TEM NO. 9 COURT NO. 3 SECTION |1 A
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).8146/2008

(From the judgenent and order dated 30/05/2008 in CRLA No. 405/1998 of the H GH COURT OF
PUNJAB & HARYANA AT CHANDI GARH)

SUKHVI NDER SI NGH Petitioner(s)
VERSUS
STATE OF HARYANA Respondent ( s)

(Wth appln(s) for bail and office report)

Date: 25/11/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. S| NHA
HON BLE MR JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. Mhabir Singh, Sr.Adv.
M . Rakesh Dahi ya, Adv.
M. A ay Pal, Adv.
For Respondent (s)
UPON hearing counsel the Court nmade the foll ow ng

CORDER

The special |eave petition is dism ssed.
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